
BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,

MUMBAI BENCH

COMPANY SCHEME PETITION NO 916 OF 2017

IN

COMPANY SCHEME APPLICATION NO 417 OF 2OI7

ln the matter ofthe Companies Act, 2013

And

In the matter ofscheme of Amalgamation ('scheme') of Alrox Investment & Finance

Private Limited (Transferor Company l) and Airbome Investment & Finance Private

Limited (Transferor Company 2) and Bridgestone Investment & Finance Private Limited

('fransferor Company 3) and Dceparadhana Investment & Finance Private Limited

(Transtbror Company 4) and Mackinon lnvestment & Finance Private Limited (Transfbror

Company 5) and Solares Therapeutic Private Limited (Transferor Company 6) and Bonaire

Exports Private Limited (Transferor Company 7) and Nirmit Exports Private Limited

(Transferor Company 8) and Viditi Investment Private Limited (Transferor Company 9)

and Tejaskiran Pharmachem Industries Private Limited (Transferor Company l0) and

Family Investment Private Limited (Transferor Company I I ) and Quality Investment

Private Limited (Transferor Company l2) and Virtuous Finance Private Limited

(Transferor Company 13) and Virtuous Share Investments Private Limited (Transferor

Company 14) and Package lnvestrade Private Limited (Transferor Company 15) and

Jeevanrekha Investade Private Limited (Transferor Company 16) and Sholapur Organics

Private Limited (Transferor Company l7) and Asawari lnvestment & Finance Private

Limited (Transferor Company l8) and Virtuous Securities & Broking Privale Limited

(Transferor Company l9) and Sunfins Securities Services Private Limited (Transferor

Company 20) and Meghganga Finvest Private Limited (Transferor Company 2l) and

Privilege Trading Priyate Limited (Transferor Company 22) with Shanghvi Finance P vate

Limited (Transferee Company) and their respective shareholders

And

ln the matter of Sections 230 read with Section 232 ofthe Companies Act, 2013 and other

applicable provisions of the Companies Act, 2013



Bridgestone lnvestment & Finance Private Limited,

a Company incorporated under the provisions of

Companies Act, 1956 having its registered office

at F.P 145, Ram Mandir Road,

Vile Parle (East), Mumbai - 400 057 )...Petilioner Company

Called for mtsston

Mr. Sanjay Udeshi and Mr. Darshan Ashar Advocates i/b lvl/s. Sanjay Udeshi

& Co.. Advocates for Petitioner.

CORAM: B.S,V. Prakash Kumar, Member (Judicial)

V. Nallasenapathy, Member (Technical)

DATE: 8rh November. 2017

Per: V. Nallasenapathy, Member (Technical)

MINUTES O ER

1. Petition admitted.

2. Petition fix€d for hearing and final disposal on the 7s December, 2017

3. Leamed Counsel for the Petitioner states that pursuant to order dated June 28,

2017 passed in the CSA No. 417, by the Hon'ble Tribunal the convening and

holding the meeting of the Equity Shareholders was convened and held on

Thursday, 24s August, 201? at 10.30 A.M. for the purPose ofconsidering and

thought fit, approving with or without modifications(s) the proposed Scheme

ol Amalgamation of Alrox Investment & Finance Private Limited and

Airbome Investment & Finance Pdvate Limited and Bddgestone Investment &

Finance Private Limited and Deeparadhana lnvestment & Finance Private

Limited and Mackinon Investment & Finance Private Limited and Solares

1'herapeutic Private Limited and Bonaire Exports Private Limited and Nirmit

Exports Private Limited and Viditi Investment Private Limited and Tejaskiran

Pharmachem Industries Private Limited and Family Investment P vate
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Limitcd and Quality Investment P vate Limilcd and Vinuous Finance Private

Limited and Virtuous Sharc Invcstments Private I-imited and Package

Invcstradc P vate I-imited and Jccvanrekha Investradc Private Limited and

Sholapur Organics Private l,imiled and Asawari lnveslment & Iinance Privale

Limitcd and Virtuous Securities & Broking Pdvate Limited and Sunfins

Sccuritics Scrviccs Privatc Limited and Meghganga F'invcst P vate Limited

and Privilcgc frading Private Limited with Shanghvi Finance Private Limited

and thcir rcspeclive shareholdcrs. 
-lhe equity shareholdcrs prescnt in the

mecting has unanimously approved the schcmc wilhoul modifications. Thc

Chairperson appointcd lor the said meeting has filcd i1s rcpod as to the result

of thc mccting wilh the 'fribunal on 22nd September which is annexed as

l-lxhibit G to thc Company Scheme Petition.
-lhc 

Counscl lor the Pelitioner further submits thal as direcled by this 'l'ribunal

noliccs have bcen scrved upon a)l the rcgulatory authodties namely. (i)

Conccrncd Income fax Aulhority within whose jurisdiction the Applicant

Company's asscssmcnts are madc. (ii) the Central Govemment through the

o{ficc of l{cgional Director, Weslcrn Rcgion, Mumbai. (iii) Regislrar of

Companics. Mumbai and (iv) Official Liquidator IIigh Coun Mumbai. Notice

havc also bccn scrved upon unsecured creditors ofthe Petitioncr Company.

At lcast l0 (tcn) clear days before to the datc fixed lor hearing, the Petilioncr

Company ro publish thc composile nolicc of hcaring of pctition in 2 (two) local

lcwspapcrs, viz., 'Frcc Prcss Journal' in Iinglish language and tmnslalion

thcreofin 'Navshakti' in Marathi languagc, both having circulation in Mumbai.

Maharashlra.

Pctilioner Company to file allldavit of scrvice in the Registry proving

publication ofthc notice ofhcaring ofpctition in newspapcr.
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V. Nallascnapalhy.
Mcmbcr ('l'cchnical)

l)a1cd 23"1 l)a), ofNovember,2017

sd/-
Il.S.V. Pr ash K ai.
Mcmber (Judicial)
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